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_ OBISSA ORD!NANQE No 2 OF 1986 -
THE omssnu sm.es TAX (AMENDMENT) DHDINANCE. 1aee

[ Pmmulgeted by the Governar of Orissa on'the 2nd July 1986 first pu(mshed o
inan extraerdmary :ssye of the Or:ssa Gazette, dated the 2nd Jufy, 1386]

_ AN
onnmmce ) .
Te amend tbe Onssa Salee Tax Aet 1947
WHEREAS the Legis!atute of the State of Onssa is net in seaslom

AND WHEREAS the Gevemer ef Orlsse is satisfied that errcumsta neee amse'

which render it- neeessary for him to tzke immediate action to amend the Orlasa_ .

Sa!ee Tax Act, 1 847 in the manner hereinafter appearing.; -

NOW, THEREFORE, in ‘gxercise of . the ‘powers: eonferred by elause (1) of
Amcle 213 of the Congtitution of India, the Govarnor ‘of Orissa js plpased to make . -
and prgmulgate the followtng Ordlnance in the Thrrty seventh Year ef the Republ:c- .
of India :— Ly h

1.°(7) This Ordmance may be catled the Onesa Sales Tax (Amendment)
Ordinance, 1988. - o

(2) It shall be deemed to have come into force with effect frorn the 7th day
of April, 1884,

A

2. In sectron 2 of the Orissa Sales Tax Act, 1947 (herelnafter referred ‘to as OrissaAet
‘the principal Act), for clause (¢) including the Explanatrone. thereunder and 4"”947'

clause (d), the following shall be substityted, namely :-—

*{c) #Dealer” means any person who catries on buelness of purehasing.
selllng, supplying or distributing. goods - (including go0ds used or involved in the’
exscution of works contract, whether as goods or in-some other form), directly or’
otherwise, whether for cash or for deferred payment or for commleston,
remuneration ot ather valuable consuderatlon and includes—— .

()} a local authotity, a company, and undivided Hmdu farmly, any socretv :

" (including a Co-operative ‘Society. club firm. or " association which
cawies on such business; -

(n) a socrety (includzng a Co-oderatlve Socnety) club frrm, assocratton

goods from, or sells, supplies. or distributes goods to members.
thereof for cash, deferred payment o other valuzble censrderatnon, ‘
(iiiy a commiission agent, a broker, 'a delcreders agent, an auctioneer or
“any other mercantile agent, by whatever name called. who catries -
.on_the business of purchasing; selling, supplying, or distributing -
goods on behalf of any pnnclpal whEther dlsclosed ornot;.; ..
(w) a casual desler; - : v '

" {v) a person who transfers, ' otherwrse than in pursua'nce' of a'contraei'.',
. property in any- goods fer cesh deferred payment of other valuable .

consrderatlon .

(vi) a person who tlansfers property in goods (whether as goods or in
some other form mvolved) in the exeeutton of a werks eontract‘

. or body of persens - whether incorporated or ‘not, which purchases .



' State or acts on behalf of such dealer as—

ot Section 6. following clause shall-be substituted, namely:—
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{wi) a person who delwers goeds on hrre-purohase or any svstem of
‘payment by |nstalments : .

(wrr) aperson who transfers the right. to use in goods for any _purpose
{whether or not-for a specified perrod) for cash deferred payment oF
other valuable consrderatlon

(rx) a person who euppﬁee by way of ot as part of any servrce or in any

other manner goods: being food of any other article of human
- ‘consurmption or any drink (whether or not intoxicant), whether.

* such supply or service is for cash. deferrecl payment or other \raluable
consrderetron C .

Exp!anstron I—Every person who acts as an agent ‘on’ behalf of a dealer
residing outside the State and purchases, sells, supphes or d%tnbutes goods in the

() a mercantile agent as def;ned in the . Indian Sale of Gcaode Act,'
1930. or
- {ii} an agent for handlmg goeds or documents of tltle relatmg to goods or’

(/i) an agent for the collection or payment of the saie prrce of goods
Of as a guarantor for suoh collectlon or. pavment

5

and everv local branch of a firm registared outside the State or of a comnanv.

-+ ¢he principal office or _headquarters wheraof is outerde the State Shell be deemed
to be a dealer for the purposes of this Act

K

Exp!anatron //—The Central Go\)ernment .ofa State Governn'Ient or any of

" their employees acting in official capacity Jon behalf of such Government ‘who,

whether or not in the course of business, purchases sells, supplies or distributes

~goods, directly or otherwise for case or for _deferted payment ot for commission,
temuneration or for other valuable consideration, shall, except in . Talation to
“any sale, supply or distribution of surplus, unserviceable or old stores or materials:
or waste products or obsotete or discarded mechlnery or pans or. acceseones_-
-"thereof be deemed to be a deater forthe purposes of this Act.

(d) “Goods" means all kinds of movable property - other than actionable

-._clerms, stock. share or secutities, and includes. goods used or involved in the
. executron of. works contract whether as goode ot-in soms other form, all growmg‘
~crops, grass and things attached or forming part of the land wh|ch .are agreed-

before sale or under the contract of eale to be severed o

3 In sectron 5 of the prlnclpal Act, in eub Sectron (2) for cl'ause (AA), the

“(AA) Notwithstandrng anythmg contarned in sub-sectron '(2) (A) ;>

"Tantable turnover™ .in reSpect of— '

(i) "works contract” shall be deemed to he the gross value recewed or

; '_recewable by a dealer : for canying, out such contract, less the

amoufit of labour charges and service- charges mCurred fer the
executron “of the contract -

] " ” '(r'r') "dellvery of goods on hire~purchase ‘of any’ system of paymentbv

mStaIments” sheil be deemed'to be the hire-purchase pnce or total
" sum ‘payable by the person for the - purchase of goods |rrespectlve
of the payment of the price In’ penodrcal mStalments

. L o ~ B. N. PANDE
Dated ‘the. 2nd July, .1.986'_; e " Governor of Orissa
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